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FINAL ORDER NO. 50469 / 2022 

 Date of Hearing: 23.05.2022 
Date of Decision: 23.05.2022 

 
Anil Choudhary: 

 

 The amount disputed in this appeal is Rs. 45,52,061/-. which 

is below the revised limit of 50 lakhs under the Litigation policy vide 

instruction issued by the CBEC, New Delhi being ‘F.No. 

390/Misc./116/2017-JC dated 22.08.2019’ for revenue to prefer 

appeal before this Tribunal. The revenue has filed this application for 
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withdrawal of their appeal being application dated 12/03/2020 

signed by the Jurisdictional Commissioner. 

2. Accordingly, this appeal is dismissed as withdrawn. 

    (order dictated in open Court) 

 
 

(Anil Choudhary) 
Member(Judicial) 

 
 
 

(P.V. Subba Rao) 
Member(Technical) 
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